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-1 As per the Hon'ble Sri R.Rangarajan, Member (A)

called for, Q;}/// I )
: \ o
| i ) 3 ‘

'0.A.No.69/95 : Q

ORDER |

=

|
[
, |
The applicant is a Luggage Porter (Cdimmercial) ih
| .

Gudur Station in Bezawada Division of S.CJha&&way. He
|

k :
was provided with a quarter before 15-11-7@ at Gudur,
I
Gudur is a station other than a road side station, The
li
Luggage Porters in the Gudur Station comehunder the
ri

. i
category of "essential intermittent" as per HOER regula=-
| ’

I

Tt - —~2elahnd T hath the sides ﬁhat Gudur ‘
"1

being a non-road side station and as the ﬁuggage Porters
I
\
are classified as essentia&%intermittent workers, they

are entitled for double rests per week, bn essentia}
‘ !

intermittent worker is to perform 48 houﬂé + 12 hours a

I )
week and for the work done by them over and above 60/ hours,
I '
|
l
|

2, The claim of the applicant is tha%fhe had performed

!

they are entitled for 0T.

M

12 hours OT over and above the stipulateg 60 hours from

1521179 onwards till the date of his su#erannuatioﬂwhich
|

fell on 30-4«23, The case of the applic%nt is thatfhe was

not paid the 0T for the work done by himhbeyond theﬁstipu-
| :

lated 60 hours of work. Though he submitited an app%ication
‘ rea

for payment cf 0.T. as above, the same w%s rejected@ It is
_ ' : I :
stated for the respondents that he has submitted hi$
: e )

representation for payment of OT only on 13-12«93 iﬁe. after

| '

f

his retirement and as it is a belated oq?, no reply is
i



- GU

I |
3. Aggrieved by the above he has filed{Fhis appliéétion
5 |

praying for a direction to the respondents [to settle |

K i
and pay all the O.T. payable to him on théﬁesis of Muster
I i
‘ y
Rolls maintained from 15«11=79 till 30-4-9?, the period
| [
during which he worked as Luggage Porter u%der the coétrol

I :
of R=2 and consequential payment with 12% interest from

I

13-12-93 till the date of payment. i
r t
. I ;

4, The Luggage Porter in Gudur Stationhis under “éssential
I L
entitled fﬁr

f

intermittant category® and hence they arel

double rest per week., They are also entigled for OT!
I ;
! !
beyond the stipulated hours on that‘basi%lis not denied by
. | H
the respondents. It is the case of the despondents &hat
: &

. | -
as Gudur is a Station other than road sidg station, lthe

applicant nas woocu puen - . |

|
him as"essential intermittant worker". 3 U

| fl

\
A P

5. In para 12 of the reply statementu it is stated

I
]
for the respondents that the applicant w?s not objegted for

r |

shoft payment of OT for the period from [1-11-85 til} the

I ;
date of his superannuation when he recei%ed the same and
I '

‘ | |
hence he canhot claim the same now afteﬁ retiremenﬂ. But

i

OT payment being the responsibility of the adminis?ration,

even if the applicant does not object rggarding thé short
: :
payment, it is for the respondents to p%y bim in a?cor?ance
with rules, From the reply in Para-12 |it appears &hat the
aspplicant was not paid full OT payable!%o him grad%ing him
double rest per week, But it depends %L-factual Jérifica-‘
\ I

tion of the muster rolls and other doclments, He#ce, it

! |
) N |
I ;
‘ L‘
| i



i | i

is essential that R=2 should arrange to|check the
| [l

muster rolls and other documents, if anQ, in the |
I !
presence of the applicant and arrive aththe exact

OT hours payable to him, on the basis of the rule
|

applicable for essential intermittent érkers deplﬁyed in
non-road side station., If the applicaAL is eligib&e

for 0.T. on the basig of this check, h%should be}
paid_OT irrespective of the fact whethgr the claiﬁ is
belated or not. {
| I

i

] ‘
6. For the period from 15-11-79 till October, 11985
I !

: : I
the respondents state that he has bee#[paid oT in
|

i
accordance with rules. But this also |being a diﬁbutable
i I

N \
item similar factual verification in t&e presence of
applicant has to be done by R=2 depucﬁng a ;uLbu%-,

I '
officials and on the basis of the che?k if the applicant
|
| A
is entitled for payment of any arrearg of OT, the same
I

has to be paid irrespective of the faﬁt that theﬁ
I '

claim made is belated or not. .

] '
| i

i

e In the result, the following éhrection is;given:-
I |

R=2 should depute a reSponsibﬁg;railway &fficial
I i

tc check the muster rolls and other documents f?r checki Ne——

the eligibility of the applicant for”the OT hour's as
I =
claimed by him when he worked as essﬁntial integmittant
. |

K ‘
worker at Gudur for the period from 1-11-85 to ?0-4-93.




?;check I
|

amcunt (

! ”

already paid on this account ignoring the fact that he
f’ |

°imilar chec F hag also d
f l

If he is eligible for 0.7T. on the basis of th

he should be paid the same after deducting th

has claimed the same belatedly.

to be made for ghé period from 15-11-79 to OoFober, 1985
case also,lI
|

I,

In thi(

on the basis of the relevant record.

belated claim should not be rejected, if he hHas to be p?ld
3NY arrears ui we., - f !
f o Tt iemnalie six - months
; ‘ T
' B B |
| J(
J

from today. ;
' |
|

[

is ordered accordingly. No costs.
I
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